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E.Vij ayamma (TS No.1186/ERM) 
Mary George :T. £.No.945l/ER) 
Pathukutty (T.$.N 0 .10l80/EI$.. Applicants 

Mr.M. Rajagopalan 	.. Advocate for applicants 

Versus 

Union of India.represented by 
the Secretary, Ministry of 
Defence, Nw Delhi. 

Controller 0-  f Defence Accounts 
(Pension) Allahabad. 

Defence.. PenonP1sbursng 
Officer, Ena)çi • 	 •• Respondents 

Mr, TØmy SebastianACGSC 	.. Advocate for 
respondents 

CORAM 

THE HON' BLE MRJUSTICE C.SAN1ARAN NAIR, 410E CHAINJN 

Learned counsel for applicant Siiinits that 

the applicants are entitled to the reliefs granted 

in O.A. 282/90. Counsel for respondents did not 

controvert this submission, either, on principle 

Or precedent. 

2. 	In the circmstances, the application Is 

allowed. Applicants will be granted the reliefs 
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granted ino.A.282/90. Applicants will be entitled 

• to receive relief on family pension. Payment will 

be made within two months f rom  tOaY. 

• 	 3. 	Application disposed of asabove. 
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C. SANKARAN flAIR () 
• 	 VICE CHAIRMAN 

• 	 / 

• 	 • 	
Dated 18th June, 1993. 


